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| TEM NO 63 SECTI ON XVI

NDI A

COURT NO. 7
SUPREME COURT OF
RECORD OF PROCEEDI NGS

I.A 97-99/2017 in Cvil Appeal No(s). 2795-2797/2017
CHANDRA GUPTA KUMAR AND ORS. ETC. ETC. Appel | ant (s)
VERSUS
STATE OF BIHAR AND ORS. ETC. ETC. Respondent ( s)
(for clarification of court &#39; s or der and interim relief
report)
Dat e 08/ 05/ 2017 These appl i cations wer e called on for h
t oday.
CORAM :  HON&#39; BLE MR, JUSTI CE KURI AN JOSEPH
HON&#39; BLE MRS. JUSTI CE R BANUMATHI
Counsel for the
parties M. S.B. Upadhyay, Sr. Adv.
M. Dhruv Kumar Jha, Adv.
M. K K Jaipuriar, Adv.
M. Amit Pawan, Adv.
M . Abhi shek Anritanshu, Adv.
M. Akshat Srivastav, Adv.
M. Hassan Zubair, Adv.
M. Anurag Pandey, Adv.
M. Anand Nandan, Adv.
M. Gaurav Singh, Adv.
M. G P. Srivastava, Adv.
M. Mani sh Kumar Choudhary, Adv.
Ms. Namita Choudhary, Adv.
M. Mhit Kumar Gupta, Adv.
M. Saurabh Sanchita, Adv.
Ms. Manju Jaitley, Adv.
M. Rakesh Singh, Adv.
M. Arun K Sinha, Adv.
M. Sunmit Sinha, Adv.
M. Shrey Sinha, Adv.
M. Kumar Ranjan, Adv.
M. Kaushi k Poddar, Adv.
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M. CGopal Jha, Adv.
M. Durga Dutt, Adv.
M. Rohit Priyadarshi, Adv.
M. H manshu Miunshi, Adv.
M. CGopal Singh, Adv.
M . Shivam Si ngh, Adv.
Ms. Pragya Baghel, Adv.
Ms. Shashi Kiran, Adv.
M. Anil Kumar M shra, Adv.
M. Bipin Bihari Singh, Adv.
M. Arun K. Sinha, Adv.
M. Lakshnm Raman Singh, Adv.
M. S. K Vernm, Adv.
M. Subhro Sanyal, Adv.
M. Gyan Prakash Srivastava, Adv.
M . Dushyant Parashar, Adv.
M. Chandra Prakash, Adv.
Ms. Udita Singh, Adv.
Ms. Reena Pandey, Adv.
M. Chandra Prakash, Adv.
M. Arun K. Sinha, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
Wth reference to our order dat ed 03. 05. 2017, t he | ear ned
counsel appeari ng for t he State has br ought to our notice
for t he sel ection of 299 posts, t he sel ection process is

and of fice

earing

t hat
in



progress and only 104 candi dates are alone left for the physical
test.

Therefore, without prejudice to the contentions available to
the parties, for the tine being, let all candi dates undergo the
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physical test. Though there is a serious dispute with regard to

t he appr oach, we direct t hat t he remai ni ng candi dat es
under go t he physi cal t est wi t hout prejudi ce to their

contentions.
Li st on 03.07.2017 for further orders.

(Jayant Kumar Arora)
Court Master (Renu D wan)
Assi stant Regi strar
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